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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 09 OF 2022

IN THE MATTER OF:

1. Pisati Indira Reddy

W/o Late P.Ram Reddy

Aged Aboul 64 years occ: Organic farmer

R/o H.No. 183, Sadashiva Heavens
PeddaAmberpet village, Abdullapurmet Mandal
Ranga Reddy district, Telangana -501505
Mobile No:9391013054

Mail: indiraramayogi@gmail.com and others ...Applicants

VERSUS

1. Union of India
Rep. by its Secretary Union Ministry of Environment, Forest & cC

IndiraParyavaran Bhavan New Delhi-110003
Phone: 011 24695262,24695265

Mail: secy-moefi@wnic.in and 32 others e Respondents
INDEX
SlL.No. Date Description of the Document Page No.
1. 09-07-2022 | 13t* Respondent Counter 113
2. 7-06-2022 | Annexure 1. Telangana State level

Environment Impact Assessment Authority 14-23
(SEIAA) Telangana accept the TOR
PROPOSAL vide order No .SEIAA /TS/-
OL/RRD-954/2021, dated 7-06-2022

3. 09-05-2008 | Annexure 2 asst director of mines &

. 24-
geology Hyderabad give license to this 33
respondent vide Proceedings No.7484/s

Dated; 09-05-2008

07-05-2022 | Annexure 3 Deputy Director of Mines &
Geology, Telangana vide Notice No. 34

LOL/R/RGRZOOI(S Dated; 07-05-2022

It is certified that all the documents contained in the above annexure are

true copies.

Date: 13.05.2022

For PADMAVATHI METAL INDUSTK
/'____/
Authorised Signatory
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 09 OF 2022

IN THE MATTER OF:
1.Pisati Indira Reddy

W/o Late P.Ram Reddy

Aged About 64 years occ: Organic farmer

R/o H.No. 183, Sadashiva Heavens
PeddaAmberpet village, Abdullapurmet Mandal
Ranga Reddy district, Telangana -501505
Mobile N0:9391013054

Mail: indiraramayogi@gmail.com

2. Akiti Nikhil Kumar Reddy

S/o Akiti Rama Krishna Reddy

Age About 26 years, H.No.2-6
ChinnaRavirala, Abdullapurmet Mandal
RangareddyDist, Telangana-501505
Mobile No. 9666905777

Mail: advsravan@gmail.com ...Applicants

VERSUS

1.Union of India
Rep. by its Secretary Union Ministry of Environment, Forest &CC

IndiraParyavaran Bhavan New Delhi-110003
Phone: 011 24695262,24695265
Mail: secy-moef@nic.in

2.State Environment Impact Assessment Authority
Rep. by its Member Secretary ‘

A-3, Paryavaran Bhavan

Sanath Nagar Industrial Estate

Sanat Nagar, Hydcrabad—SOOOlB

Mail: ms—tspcbﬂ.}telangana.gov.in

Mobile: 04023887600

3. State of Telangana
Rep. by its Director of Mines Department

Secretariat, Hyderabad-500022
Mail: dir-mines@ telangana.gov.in,
SEC! _mines@telangana. ov.in,
Mobile No: 04023221766.

4. Telangana State Pollution Control Board

Rep. By its Member Secretarlys

A-3, Paryavaran Bhavan
Sanath Nagar Industrial Estate Sanat Nagar,

Hyderabad-SOOO 18. '
Mail: ms-ts chitelangana.gov.in

Mobile: 04023887600
For PADMAVT HI METAL INDUSTK.

[L,/v
Ruthorised Signatory
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5. District Collector

District Collector Office, Rangareddy District
Lakadikapool, Hyderabad, Telangana-500004
Mail: collector rri@telangana.gov.in

Ph: 040-23235642, 23234774

6. District Collector

District Collector Office,
YadadriBhuvanagiri District
Bhuvanagiri, Telangana

Mail: collector-ydr@telangana.gov.in
Ph: 040-23235642, 23234774

7. Yadadri Stone Crusher

Sy.No. 260, Bandaraviryal

Rep. by its Owner: Buddidha Manish Reddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram

Mobile :9848573399

Telangana- 500070,

8. B.N.R Sand Manufacturing Unit

Sy No. 248, 268, Banda Raviryal

Rep. by its Owner: BudidhaNandhareddy
Saheb Nagar Kalan, Hayathnagar

Plot No-464,465, Vanasthalipuram
Telangana-500070.

Mobile :9848573399

9. Sri Renuka Rock sand Metal Industry
Sy No. 253, Banda Raviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402

Himayat Nagar, Hyderabad
Telangana-500029

Mobile :9391190763.

10. Sai Rohit Metal Indsutries

Sy No. 253, Bandaraviryal

Rep. by its Owner: Malakondaiah .
Plot No-267/A, Road No-78Jubilee Hills,
Hyderabad-33. Mobile:9866416632 .

11. Tirumala Rock Sand Manufacturing Unit & Mine,
Rep. by its Owner: BudidhiNandha Reddy

Sy.No. 268, Saheb Nagar K:%Jan, Hayathnagar

Plot No-464,465, Vanasthalipuram

Telangana-500070.
Mobile :9848573399,

For PADMAVATH BETAL INDUS,

tsed Signatory
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12. KRC Infra Projects Mine & Stone Crusher

Sy No 268, Bandaraviryal

Rep. by its Owner Smt. K. Swathi,

H. No. 2-3-534/1A/1, Plot No. 27, Sai Nagar Colony
ESI, Hyderabad-500038.

13. Padmavathi Metal Industry

Sy.No. 268, Bandaraviryal

Rep. by its Owner: P.Naveen Kumar
H,No-3-5-574, Flat No -402 Himayat Nagar,
Hyderabad-500029 Mobile :9391190763

14. Sai baba Metal Industry

Sy No. 268, Bandaraviryal

Rep. by its Owner: PyarasaniBalraju

H.No 13-11-316, Tarnaka, Hyderabad-500007
Mobile: 9866099293

15, Sai Vikas Stone crushing Industries
Sy No. 56,57,58,64, Deshmukhi

Rep. by its Owner: Ch. Surya Narayana
Survey Number 56,57,64

Desmukhi, B.Pochampalle Mandal
Yadadri-Bhuvanagiri District
Telangana,508284

16. Sri Venkata shiva Metal Industry

Sy No. 77, 56.64, Deshmukhi

Rep. by its Owner: Guduru Narender Reddy
H.No 1-5-577, Road No-3

New Maruthi Nagar Kothapet, Hyderabad
Telangana, 500060 Mobile:9396751 166

17. Super Fine Sand Hyderabad Pvt Ltd (Mines)

Sy Ne. 80,81,82,84, Desmukhi Village

Rep. by its Owner: G.Malakondaiah 16-88/1, Flat No-201
Sri Lakshmi Nilayam, Road No-38Sri Krishna Nagar Colony,
Dilsukhnagar, Hyderabad Telangana, 500060

Mobile: 9100145605,

18. Veltech Constructions (Hot Mix Plant)
Rep. by its Owner: Jayasimha Reddy,
Sy No. 203P, Saddupally Village

Abdullapurmet Mandal .
Ranga Reddy District, 501505. Mobile:9959899988.

19. S.V Constructions (B.Raghuma Reddy Constructions)
Rep. by its Owner: G.Shekar Beddy

Sy No. 202,203,Saddupally village, .

Abdullapurmet Mandal Ranga reddy District

Telangana ,501505.M0bile:9949266499_

For PADMAVATHI METAL INDUSTRY

Authorised Signatory
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20. Ambica Infra Company

Rep. by its Owner, Sy No. 206, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana ,501505

21. Mayank Infra Company

Rep. by its Owner Mail: Not available
Saddupally Village, Sy No. 207
Abdullapurmet Mandal

Ranga Reddy District-501505

22. P. N. Constructions (Ganesh Constructions)
Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Ranga Reddy District
Telangana,501505 .

23. S.P.R. Constructions ,Rep. by its Owner
Sy No. 208, Saddupally village Mail: Not available
Abdullapurmetmandal,Ranga Reddy District
Telangana ,501505 .

24. K.Chandrashekar Hot Mix plant

Rep. by its Owner Sy No. 207, Saddupally village
Abdullapurmetmandal Rangu Reddy District
Telangana,501505.

25. Venkatesh Hot Mix Planf: ,Rep. by its Owner,
Sy No. 207, Saddupally village
Abdullapurmetmandal. Range. Reddy District
Telangana ,501505

26. Sri Guduru Narender reddy

Sy No. 73 Deshmukhi

Rep. by its Owner: Guduru Narender Reddy,
H.No 1-5-577, Road No-3

New MaruthiNagar,Kothapet,

Hyderabad ,Telangana—SOOOGO.
Mobile:9396751166

27. Alluri estates Pvt Ltd
Rep. by its Owner
Deshmukhi village
BhudanPochampalli Mand
Telangana-501512 . ‘

al YadadriBhuvanagiriDist

28. PSK Infrastructures and _Projects Private Limited
Hot Mix Plant in Sy.No.79 Desmukhi village

Rep. by its Owner/ Incharge :P.Prasad
H.No 8-2-248/ 1/7/51, Panjagutta Telangana,
Hyderabad 500082 Mobile :7799443232.

For PADMA\IATH METAL INDUSTRY

Authorisad Sign atory
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29. Nagarjuna Hytech Constructions

Hot Mix Plant In Survey Number 78, Desmukhi Village
Rep. by its Owner: K.Janga Reddy

H.No 17-1-391/5/577, Singareni Colony,

Saidabad, Hyderabad, Telangana-500059

Phone No. 040-24076639 .

30. M/s Rock Crushing India Pvt Ltd.
Rep.by its Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy District.
PIN:501505,

31. Shona Engineers (Mine)

Rep. by its Owner

Sy No. 268, Chinnaraviryala

Abdullapurmet Mandal, Ranga Reddy 501505.

32. B.N.R. Stone Crushers (Mine)
Rep.by. Budida Nanda Reddy
Sy.No. 268, ChinnaRavirala,
Sahab Nagar Kalan, Hayat Nagar
Plot No.464,465, Vanastalipuram
Hyderabad, Telangana-500070
Mobile No. 9848573399.

33. Uday Stone Crushing Pvt Ltd

Sy.No0.293/ 1, Banda Ravirala village

Abdullapurmet Mandal, RangareddyDist

Telangana-501505 ... Respondents

COUNTER AFFIDAVIT FILED BY THE 13% RESPONDENT

I, P.Naveen Kumar Son of P.Jaipal Ra0 aged about 56 years Rep by

its Proprietor M/s Padmavathi Metal Industry Sy.No. 268, Bandaraviryal

H,No-3-5-574, Flat No -402 Himayat Nagar, Hyderabad-500029 do hereby

solemnly and sincerely affirms and make oath and state as follows:

1. 1 am the 9th Respondent herein and as such I am well acquainted with

the facts of the case.

2 This respondent denies each and every averment made in the affidavit

filed in support of the application as false and incorrect except those that

are specifically admitted herein in this counter affidavit.

3. With regard to the averments made in paragraphs 1 & 2 of the affidavit

is not related to this respondent and hence there are no remarks.

Lo WATRPAIES

S

For PADMAVATHIHETAL INDUSTRY

Authorised Signator:
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4. With regard averments made in paragraph 3 of the affidavit is denied as
false. It is submitted that the Telangana State level Environment Impact
Assessment Authority (SEIAA) Telangana accept the TOR PROPOSAL
vide order No .SEIAA /TS/-OL/RRD-954/2021, dated 7-06-2022
Annexure-1 to this respondent in Survey No. 268, Chinnaraviryala
Village, Abdullapurmet Mandal, Rangareddy District for stone & metal
quarry in Valid up to 3 years issued by the member secretary SEIAA

5. With regard to the averments made in paragraphs 4 & 5 of the affidavit
is not related to this respondent and hence there are no remarks.

6. With regard averments made in paragraph 6(1) (i) of the affidavit is
denied as false. It is submitted that the Telangana State level
Environment Impact Assessment Authority (SEIAA) Telangana accept
the TOR PROPOSAL vide order No .SEIAA /TS/-OL/RRD-954/2021,
dated 7-06-2022 to this respondent in Survey No. 268, Chinnaraviryala
Village, Abdullapurmet Mandal, Rangareddy District for stone & metal
quarry in Valid up to 3 years issued by the member secrctary SEIAA. It
is submitted that the asst director of mines & geology Hyderabad give
license to this respondent vide Proceedings No.7484/s Dated; 09-05-

2008 VALID from 9-05-20228 UPTO- 8-05-2023 Annexure-2

7. It is submitted that the Deputy Director of Mines & Geology, Telangana
vide Notice No. LOL/R/RGR/0016 Dated; 07-05-2022 VALID UPTO 20

Years Annexure-3 issued license renewal of qugrries to this

Respondent.

8. With regard to the averments made in paragraphs 7 to 11  of the

affidavit is not related to this respondent and hence there are no

remarks.

0. It is submitted that the above application is came up before the Hon’ble

National Green Tribunal (SZ) Chennai on 18-01-2022 on the day the

Honble Tribunal constitute the joint committee Para 10 read as follows,

For PADMAVATH| METAL INDUSTRY

Authorised Signator:
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“10. In order to ascertain the genuineness of the allegations
made in the application, we feel it appropriate to appoint a Joint
Committee comprising of (i) a Senior Officer from the Ministry of
Environment, Forests & Climate Change (MoEF&CC), Integrated
Regional Office, Hyderabad, (iij)a Senior Officer from the State Level
Impact Assessment Authority (SEIAA) — Telangana, (iii)a Senior
Officer from the Directorate of Mines and Geology, Telangana as
deputed by its Director, (ivja Senior Officer from the Telangana
State Pollution Control Board as deputed by its Chairman/Member
Secretary and(v) District Collectors of Ranga Reddy District and
Yadadri - Bhuvanagiri District to inspect the area in guestion and
submit a factual as well as action taken report, if there is any
violation found. After inspection the joint committee have filed the
report before this Honble tribunal on 22-04-2022 read as Para 6 as
follows;-

6. Observations of the Joint Committee (As per TOR):
i. The Number of such units operating in those areas:

It is humbly submitted that the total number of units in the mining zone are

as given below:
a. Number of Stone crushing Units: 14 (Rangareddydistrict] + 3 (Yadadri

Bhuvanagiri district)

b. Number of Hot mix plants: 9 (Ranga reddy district) +2
( YadadriBhuvanagiri district)

c. Number ofQuarries-24 (Rangareddydism'ct)+7 (YadadriBhuvanagiri

district}

ii. Whether all the units are having necessary permissions and
clearances as per the environmental laws:

It is submitted that mining zone area is existed prior to the EIA

notification 0006. Total number of quarries existed are 31. All of them have

For PADMAVATHI METAL INDUSTRY

Alfthorised Signatory
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obtained quarry leases from Mines and Geology Department. Telangana.
Out of 31 quarry leases, three (03) lease holders have obtained
environmental clearance (Annexure-A). Three (3) quarry lease holders have
not applied for EC and the remaining 25lease holders have applied for
environmental clearance under violation category as per the MoEF&CC
S.0. 804, dated 14.03.2017, However, 13 applications were returned to

the proponents due to short comings. 12 No. of Quarries submitted

additional information in the first week of April 2022 and it will be
reviewed by the SEAC & SEIAA.

All the operating 16 stone crushers in the area having valid consents from
TSPCB and one stone crusher was issued with closure orders (List
enclosed-Annexure B).

The total number of Hot Mix Plants existed in those area is 11. Out dof
which one unit is not obtained CFO and remaining 10 units have obtained

CFO. However, TSPCB has issued closure orders 1o 9 units for not

complying with the CFO conditions (Annexure C).

iii If they are having such permissions, whether there is any violation

of the conditions imposed/ committed by the party respondents:

Show cause notices issued by TSPCB to the 29 Quarries for not having

valid CFO (Annexure-D).

TSPCB has issued closure orders to one stone crushing unit (Annexure

B).

¢ TSPCB has issued closure orders to 9 hot mix units for not complying

with the CFO conditions (Annexure C).

For PADMAVATHIMETAL INDUSTRY

Authorised Signator;'
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10

iv. Whether the pollution control mechanisms provided by them are
sufficlent to mitigate the situation of pollution being caused on

account of their operations:

The main allegations of applicant are dust deposition, loss of agricultural
income and health issues due to crushing units and transportation. All the
stone crusher units have provided green belt, wind breaking walls, dust
bunkers, water sprinklers. However, the following may be provided to

mitigate the dust pollution.

« Three tier green belt around the units and along the approach road needs

to be improved.

« The height of Wind breaking walls needs to be increased around stone

aggregates/ sand storage bunkers.

« Dust bunkers provided at the unloading points needs to be covered with

GI/MS sheets.

V. Whether any cumulafive impact assessment has been done by

the authorities before pzrmitting such large scale establishment of

units in those areas:

Environmental Impact assessments have not been carried out for the

Mining zone as it was declared vide G.0.Ms.No.89,dated 22.03.2006

i.e.prior to the EIA Notification, 2006.

The committee is of view that, Environmental Impact Assessment may be

. : recognized insti
carried out through CSIR’NEERI/ any g institute to assess the

cumulative impact of the project for appropriate recommendations for

remedial measures.

For PADMAVATHI

uthorise
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vi, Whether the ambient air quality in that area is in conformity

with the standard provided;

TSPCB has carried out Ambient Air quality monitoring in the area on
10.03.2022 to assess the Ambient Air qudlity. As per the report, the

monitored are parameters within prescribed limits (Annexure-E)

vii. If the pollution control mechanism provided by the unit is not
sufficient to meet the situation, what is the nature of the
mitigating measures to be taken by them to avoid air, water as

well as sound pollution:

a) Cement Concrete/Bitumen top road needs to be constructed from stone

crushing units to main road.
b) Three tier plantation along the transportation road needs to be provided

¢) Wind breaking walls/ Green net needs to be provided either side of the

petitionerAshramam to reduce the dust emission due to transportation.

0

d) Engaging of separate vehicle for regular water sprinkling along the

transportation road.

e) All the transportation vehicles needs to be provided Tarpaulin cover

during transportation.

f) The units shall have a Separate Environmental cell to monitor the

environmental protection measures and status of compliance. g) Adequate

funding shall be earmarked to implement the environmental protection

measures.

h) The units shall implement the required Pollution Control measures

stipulated in the consent orders/Directions issued by the Board.

For PADMAVATHI METAL INDUSTRY
Authorised Signator
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viii. Whether any damage has been caused to the nearby
agricultural area on account of the operation of these units due to
pollution caused and {f so, what is the assessed quarntum of

compensation for damage caused to the environment:

The Joint Committee visited the agricultural fields of the applicant and
other agricultural fields in the surrounding area. Dust deposition is Jfound
over the applicant's land and on the existing plantation. There is no
agricultural activity observed during site visit. It was informed that

Agriculture activity was abandoned about 02 years ago. Agricultural report
is enclosed (Annexure-F). There are other paddy fields around the mining
zone area which are found to be good. There is no impact observed on the

other fields.

Further, the Committee is view of that the petitioner may be directed to
cultivate other crops recommended in the agricultural report and in

consultation with agricultural officer ¢f the area for better yield.

ix. Whether any excess mining has been done by the quarry
operators encroaching into the neighbouring areas and the areas
other than the permitted area as per the mining lease and
permissions (if any) granted and if so, what is the quantum of
compensation that has to be realized from such persons who are
violating the norms: ,

The Joint Committee has visited all the quarry leases represented
in O.A.No.9 by the applicant. The Syrveyor of Mines Department was also
present and verified the boundaries of the quarry leases and found that
the lease holders are working within the granted area as per the executed

sketch and no illegal quarrying is noticed.

For PADMAYA /IMETALINDUSTRY'

|

Authorised Signatory

Scanned with CamScanner



13

X. The Joint committee is also directed to ascertain the
compensation payable for the violations committed by them, apart
from assessing cost of restoration of damage caused to the
environment and if there is any violation found, what is the nature
of action taken by the regulators against such violators:

The quarry lease holders have submitted application  for
environmental clearance to SEIAA, Telangana. Credible action may be
initiated as per Ministry OM. 22-21/2020-IA.1I dated 07.07.2021 and
O.M.22-21/2020 IA.IIl (E 138949) dated 28.01.2022 (Annexure-G)

10. It is submitted that the TSPCB have filed the report before this

Hon’ble Tribunal on 30-4-2022 Page No. 13 read as follows;-

R-13 M/s. Padamavathi Metzl Industry. Sy.No.268, Bandaravirval

(V). Abdullapurmet (M), Rangareddy District (Mine).

The stone metal quarry is operating without obtaining Consent for
Operation of the Board. The Board issued show cause notice for
operating without obtaining consent of the Board.

11. It is submitted that Therealter this respondent is complying with
all the directions issued by the TSPCB. This respondent is not guilty of

any acts causing or contributiop to pollution. This respondent has all

the necessary consent and permissions to operate the unit. It is

submitted that the above OA has been filed with false and incorrect facts

as against this respondent. There is no cause of action against this

respondent.

12. It is submitted that this respondent craves leave of this Hon’ble

Tribunal to raise additional counter in the course of proceedings, if

required.

For PADMAVAWAL/NDUSTRY .
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In the above circumstances, it is humbly prayed that this Hon'ble
Tribunal may be pleased to EXEMPT to this respondent in O.A. No. 9 of 2022
and pass such further or other orders as this Hon’ble Tribunal may deem fit

and proper in the facts and circumstances of the case and thus render justice.

Solemnly affirmed at Hyderabad

BEFORE ME
on this the 13th day of May , 2022
and signed his name in my presence. Advocate
VERIFICATION

I, P.Naveen Kumar Son of P.Jaipal Rao 13th Respondent herein, do

hereby verify that what are all stated in the afore mentioned paragraphs based

on records and information are true to the best of my knowledge and belief.

Verified on the 9th day of July 2022 at Hyderabad‘. For PADMAVA HI METAL INDUST™ ‘

{uthorised Signat. |
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l State Level Envirnnment Impact Astcssment Authoritv (SETAAY
| Telzngzna State
Government of India
Ministry of Environment Forests & Climate Chanze

nzttmaozr. Hvderzbed - 500 012,

A-3_ Industrial Etate, Sz

EGD POST WITH ACK.DUE

REGDPOSTWITH ACKRDLE

Order No. SETAA/TS/-OL/RRD > /2021. Dt: _.06.2022.

Sub: SEIAA - 5.038 ha or 1245 Acres. Steme & DMetal quarry of
MUs. Padmavathi Metz] Industries, (6.0 Acres in Block No. 21A. 4.0 Acres
in Block No. 31B 2nd 2.43 Acres in Common Area) in Survey No. 268,
Chinnaravirvala Villzgze, Abdullzpurmet Mandal, Ranzareddy District —
TORs [Viclation] with Public Hearing issued — ReZ.

= -

. 04.06.2022 (2ccepted on

This has reference to vour proposzl No. SIA/TGAMING 77852032
07.06.2022) submittzd to the SELAA. Te! :
the provisions of Enviromment
Environment (Protection) Act. 1 ; z
Stone & Metal quarry of M/, Padmavathi Metzl Industries, (6.0 Acres in Block No. 314,
4.0 Acres in Block No. 318 and 2.43 Acres in Common Arez) in Sorvey No. 268,
Chinnaraviryala Village. Abdullzpurmet Mandal, Rangareddy District.

s

oi

The proposz! for grant of Terms of Reference (ToR) 10 the

the State level Expert Appreiszl Cemmines (SEAC) in
SEAC observed the following:’

The representative of the project proponers Sri P. NikZi
& Consultants, Hyderabad arterded ard made a pr

During presentation, the proporent irjormed ire following:

o ' State Government vide GO Ms XNo. 133, & 0L03.2092 constituted Mining Zonz
Committee for Rangareddy District. Miring Zore committee ideniifizd an area in Survey -
No. 268 creation of miring zone as per GolMs Xo. 59, dr. 22.03.2004 by the Siate
Government.

e As per the state government orders idz GOMs. No. 42, e 2607.2017 for issuz of
Scrutinized Quarry Plan, all lease roldzrs prepared guarry plans.

o A case was filed before the Hon'ble NGT vide Original Arplication (0.4 No. 9 of 2022
(SZ) w.r.t. the Quarries located in abovz mentioned Miring Zore.

- | g 5 2 v - = =
Acres in Block Mp. 3IB and Acr 2.43 10

+ »
cks of

or 12.45 Acres (6.0 Acres in Block No. 314 40 -
=S Gf mire lease area are localed af g distance

Common Area). The SEAC roted that thesz Zlo ;

of 33 m from each othzr. The SEAC roted that the MMire Lease Arep of 5022 iz is more than 5.0
H'zL‘Henc_e, lher fro;e'cl is fomadzred under 21 Ca.‘jgc);v as per the provisions izid urndezr EIA
.t\onﬁcanon, 2006 & its .nz-usequu.z Fmsr.dfrren..'s c_:r_. c-erer: of the Hon'blz NGT. The proponznt
informed that the production capacity of the project is 19 mine 2,7, 904 VMT/arnum of Stone &
Meral. -

The SEAC noted that the guarry lease was granted in favour of 112 proponent on 12.02.2003 for
a period of 20 years and the proponent started miring operations j;am thz year 2017-15 &
2019-20 to 2021-22 as per Ir. dr. 20.05.2022 of ADMG. Rangereda. Dictricy, witkowt obtaining
prior EC. . o

Nearest human habitation is Pillzipalli (V) @ 1.7 b Nearest wiger bo i i o Seasonal Mausi
River exists at a distance of 2.5 ko (N); Nearest RF 2. Bachargp, P-Feri;i: pipy” kom from the
boundary of the site.

)
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. se of violation of the El4
AC rmed the project as a €as :
gﬁj’iﬁas Clz’jbji considered in the terms of. 11537 15"7 0;;)‘2“;“?{’0](’) the S.0.No.804 (E) dr.14.03.20; 7
S.0.1030 (E), d.08.03.2018; and O.M.'dt. 7. (;nd ) g ..M, 1 2022 issued by the
‘\.IOEF&CC Gol w.r.t. SOP for identification 1andling P
M . SR .
Notification., 2006.

The proponent informed that they have (.ﬂrL’.ﬂt[’il}; ‘;’7], i zeetj%(: ”7‘8 bnselfne data from December 207 1
to February 2022 and requested (o consider Mg pr E’l)(:l'(j{z())z of EIA report based on the
Standard Terms of Reference for proposed %I:cref.b he SEAC considered the request of the
proponent for utilizing the baseline data from nber-202] to

: ebruary-2022 Jor preparation
of EIA report. .

After detailed discussions, the proponent is 5‘1"'“1;?;1 to Prepare EIA report considering the
baseline data _from December 2021 to February 2022, g

. per the Standard Terms of Reference
(TORs) issued by the MoEF&CC, Gol for “Mining of Mi

wrals” along with the Specific Terms
of Reference w.r.t. violation as per 8.0.No.804 (E) dt.14.03 297 & 8.0.1030 (E), dr.08. 03.2018

and OM dt. 07.07.2021 & 28.01.2022 undergo ’_110 Process of Public Hearing in consultation
with TSPCB and submit final EIA report along with miny; ing & response of the

: ! es of public hear
proponent 1o the issues emerged in the public hearing (o the SEAC for appraisal,

Accordingly, the proposal along with recommendations of SEAC, Telangana was examined by
the State level Environment Impact Assessment Authority (SEIAA) in its mceting held on
18.06.2022 and observed the following;

The SEIAA discussed the recommendations

of the SEAC in detail and noted that the proponent
has started mining activity without obtaining EC and violated E14 Notification, 2006,

However, approved the project for issue of TORs (V, iolation). The proponent is directed stop the
mining activity forthwith and shall comply with the MOEF&CC, Gol, OM No22-21./2020-14.111
dr.07.07.2021, with Dublic hearing.

In view of the above, the SEIAA, Telangana hereby accords ToRs with public hearing to the
project for preparation of the Enviro

nment Impact Assessment (EIA) Report and Environment
Management Plan (EMP). The TORs and general guidelines for preparation of EIA & EMP
report are as following:

S.No. Condition Details

1 The TOR will not be operational till such time the Project Proponent complies with all

the statutory requirements and judgment of Hon’ble Supreme Court dated the 2nd
August 2017 in Writ Petition (Civil) No. 114 of 2014 in the matter of Common Cause
versus Union of India and Ors.

Department of Mining & Geo
shall not commence till the
Project Proponent through

logy, State Government shall ensure Ihat‘m_ining (_)peration
entire compensation levied, for 1}l§gal mining paxd_ by t_he

their respective Department of Mining & Geology in stn(.:t
compliance of judgment of Hon'ble Supreme Court dated the 2nd August 2917 in Wr.lt
Pe:iitioon (Civil) No. 114 of 2014 in the matter of Common Cause versus Union of India
and Ors.

Year-wise production
production achiey
informed whether
1994 came into

production detajlg
Department of Min

ils i S i learly stating the highest
details 993-94 should be given, ¢ '
ed in ari Slnce,:ar prior to 1993-94. It may also be categorically
there hac{ bOne - 1v increase in production after the EIA Notification
force, iq cen at yhi"heS[ production achicved prior 101994, The
need 1()-rl;'ubt,};§1 si?me inception of mine duly authenticated by
es & Geology, State Government.
4 A copy of the doc

) ument in support of the fact that the Proponent is the rightful lessee of
the mine should b

¢ given,
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All doguments including approved mine plan, EIA and Public Hearing should be
compatible with one another in (erms of the mine lease arca, production levels, waste

g}fn?ration and its management mining technology etc., and should be in the name of
the lessce, ’

All comer coordinates of the mine Jcase areds supcrimposed on a Iigh Resolution
Imagery / topo sheet, topographic sheet, geomorphology and geology of the area should
be provided. Such an Imagery of the pmposcd arca should clearly show the land use and
other ecological features of the study arca (€0T€ and buffcr zone).

Information should be provided in Survey of India Topo shect in 1:50,000 scale
indicating geological map of the arca, gcomnrp]mlogy of ]and'forms of the area, existing
minerals and mining history of the area, important water bodics, streams and rivers and
soil characteristics.

Details about the land proposed for mining activities should be given with information
as to whether mining conforms to the Jand use policy of the State; land diversion for
mining should have approval from State land use board or the concerned authority.

It should be &lcarly stated whether the proponent Compan?/ has a well laid down
Environment Policy approved by its Board of Directors if so, it may be spelt out in the
EIA Report with description of the prescribed operating process/procedures to bring into
focus any infringement/deviation/violation of the environmental or forest norms/
conditions? The hierarchical system or administrative order of the Company to deal with
the environmental issucs and for ensuring compliance with the EC conditions may also
be given. The system of reporting of non-compliances / violations of cnvironmental
norms to the Board of Directors of the Company and/or sharcholders or stakeholders at
large, may also be detailed in the proposed safeguard measures in each case should also
be provided.

Issues relating to Mine Safety, including subsidence study in case of underground
mining and slope study in case of open cast mining, blasting study etc. should be
detailed. The proposed safeguard measures in each case should also be provided.

The study area will comprise of 10 km zone around the mine lease from lease periphery
and the data contained in the EIA such as waste generation etc. should be for the life of
the mine / lease period.

Land use of the study area delineating forest area, agricultural land, grazing land,
wildlife sanctuary, national park, migratory routes of fauna, water bodies, human
settlements and other ecological features should be indicated. Land use plan of the mine
lease area should be prepared to encompass preoperational, operational and post
operational phases and submitted. Impact, if any, of change of land use should be given.

Details of the land for any Over Burden Dumps outside the mine lease, such as extent of
land area, distance from mine lease, its land use, R&R issues, if any, should be given.

A Certificate from the Competent Authority in the State Forest Department should be
provided, confirming the involvement of forest land, if any, in the project area. In the
event of any contrary claim by the Project Proponent regarding the status of forests, the
site may be inspected by the State Forest Department along with the Regional Office of
the Ministry to ascertain the status of forests, based on which, the Certificate in this
regard as mentioned above be issued. In all such cases, it would be desirable for
representative of the State Forest Department (o assist the Expert Appraisal Committees.

Status of forestry clearance for the broken up area and virgin forestland involved in the
Project including deposition of net present value (NPV) and compensatory afforestation
(CA) should be indicated. A copy of the forestry clearance should also be furnished.

Implementation status of recognition of forest rights under the Scheduled Tribes and
other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be
indicated.

The vegetation in the RF / PT areas in the study area, with necessary details, should be
given,

page 30f8
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19

22

24

25

done to ascertain the ifm}pact of the Mining Project on wildlife of the
r shs ot don § ihe projec 1

A study Smll:flfmils furnished. Impact (()j'nul p dJ[ }]0(111 lht': 'Wll(.ﬂ
study area :lm eeted area and accordingly, detailed mitigati
and any other pro )

- Tications and submj
should be worked out with cost implicat! e

ife in the surrounding
Ve measures required,

‘ | parks, S ancl““rics.’ Biosphere Reserves, Wildlife Corrid'ors,
Location Of “Nﬂ":}l: pact Reserves/(existing as well ag proposed), if any, within 10 km
Ramsar site Tiger/ :11:0“1 4 be clearly indicated, supported by a location map duly
of the mine lc?s(gl {cf Wildlife Warden. Nccjcssary clearance, as may be applicable to
nulhcm.xc.a‘tcd ?l)c t; roximity of the ccologlcf'\lly sensitive arcas as mentioned above,
i;i;t]gl%tcgitail:lcd fion'l the Standing Committee of National Board of Wildlife and
copy furnished.

A detailed biological study of the study arca [core zone and buf{‘cr zone (10 km radius
of the periphery of the mine lease)] ?llf‘“ be carried out. Details of flora and fauna,
endangered, endemic and RET Species duly authenticated, separately for core and
buffer zone should be furnished based on such primary ficld survey, clearly indicating
the Schedule of the fauna present. In case of any scheduled-I fauna found in the study
area, the necessary plan along with budgetary provisions for their conservation should
be prepared in consultation with State For_cst and Wildlife Department and details
furnished. Necessary allocation of funds for implementing the same should be made as
part of the project cost.

Proximity to Areas declared as “Critically Polluted” or the Project areas likely to come
under the “Aravali Range”, (attracting court restrictions for mining operations), should
also be indicated and where so required, clearance certifications from the prescribed
Authorities, such as the SPCB or State Mining Dept. should be secured and furnished
to the effect that the proposed mining activities could be considered.

R&R Plan/compensation details for the Project Affected People (PAP) should be
fumished. While preparing the R&R Plan, the relevant State/National Rehabilitation &

Resettlement Policy should be kept in view. In respect of SCs /STs and other weaker
sections of the society in the study arca, a need based sample survey, family-wise,
should be undertaken to assess th

eir requirements, and action programmes prepared
and submitted accordingly, integrating the sectoral programmes of line departments of
the State Government. It may be clearly brought out whether the village(s) located in
the mine lease area will be shifted or not. The issues relating to shifting of village(s)
including their R&R and socio-economic aspects should be discussed in the Report.

One season (non-monsoon) (i.e. March -May (Summer Season); October -December
(post monsoon season); Dece

mber -February (winter season)] primary baseline data on
ambient air quality as per CPCB Notification of 2009, water quality, noise level, soil
and flora and fauna shall be cojlected and the AAQ and other data so compiled
presented date-wise in the EIA and EMP Report. Site-specific meteorological data
should also be collected. The Jocation of the monitoring stations should be such as to
represent whole of the study area and justified keeping in view the pre-dominant
downwind direction and location of sensitive receptors. There should be at least one

n}onit."ﬁng station within 500 1, of the minc leasc in the pre-dominant downwind
direction. The mineralogical cq

. mposition of PM10, particularly for free silica, should
be given.

Air quality modelling should pe carried out for prediction of impact of the project on
the air quality of the

i area. It should also take into account the impact of movement of
vehicles for transpo

nation of mineral. The details of the model used
parameters used for mode])

shown on a location map cle
receptors, if any,
dircction may also

and input
ng should be provided. The air quality contours may be

arly indicating the location of the site, location of sensitive
and the habjtation. The wind roses showing pre-dominant wind
be indicateq on the map.

The water requirement for th
A detailed water ba

e Project, its availability and source should be furnished.
Project should be ind

ance should also be provided. Fresh water requirement for the
icated,
Necessary clearance from th

e Competent Authority for drawl of requisite quantity of
water for the Project should

be provided.
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35
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37

38

39

Deseription of water conservation measures proposed to be adopted in the Project

should be given. Details of rainwater harvesting proposed in the Project, if any, should
be provided. :

Impact of the Project on the water qualitys both surface and gmundwatcf, should be
assessed and necessary safeguard measurcs, if anY required, should be provided.

Based on actual monitored data, it may clearly be .\'hlown. whc.lhcr working will
interseet  groundwater. Necessary data and documentation in this rcgar'd may be
provided. In case the working wil] interscct groundwaler tuhlg, i (]ctmlc.d Hyd.ro
Geological Study should be undertaken and Report furnished. The Report mtcr‘-alm,
shall include details of the aquifers present and impact of mining activitics on uhc'.-sc
aquifers. Necessary permission from Central Ground Water Authority for 'wurkmg
below ground water and for pumping of ground water should also be obtained and
copy furnished,

Details of any stream, seasonal or otherwise, passing through the lcase zlr{cal:md
modification / diversion proposed, if any, and the impact of the same on the hydrology
should be.

Information on site elevation, working depth, groundwater table etc. Should- be

provided both in AMSL and BGL. A schematic diagram may also be provided for the
same.

A time bound Progressive Greenbelt Development Plan shall be prepur.ed in a labular
form (indicating the linear and quantitative coverage, plant specics and time frame) and
submitted, keeping in mind, the same will have to be exccuted up front on
commencement of the Project. Phase-wise plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under
plantation and the specics to be planted. The details of plantation already done should
be given. The plant species selected for green belt should have greater ecological value
and should be of good utility value to the local population with emphasis on local and
native species and the species which are tolerant to pollution.

Impact on local transport infrastructure due to the Project should be indicated.
Projected increase in truck traffic as a result of the Project in the present road network
(including those outside the Project area) should be worked out, indicating whether it is
capable of handling the incremental load. Arrangement for improving the
infrastructure, if contemplated (including action to be taken by other agencies such as
State Government) should be covered. Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines.

Details of the onsite shelter and facilities to be provided to the mine workers should be
included in the EIA Report.

Conceptual post mining land use and Reclamation and Restoration of mined out areas
(with plans and with adequate number of sections) should be given in the EIA report.

Occupational Health impacts of the Project should be anticipated and the proposed
preventive measures spelt out in detail. Details of pre-placement medical examination
and periodical medical examination schedules §hould be incorporated in the EMP. The
project specific occupational health mitigation measures with required facilities
proposed in the mining area may be detailed.

Public health implications of the Project and related activities for the population in the
impact zone should be systematically evaluated and the proposed remedial measures
should be detailed along with budgetary allocations.

Measures of socio economic significance and influence to the local community
proposed to be provided by the Project Proponcnt should be indicated. As far as
possible, quantitative dimensions may be given with time frames for implementation.

Detailed environmental management plan (_EMP ) to mitigate the environmental
impacts which, should inter-alia include tht; impacts of. change of land use, loss of
agricultural and grazing land, if any, occupational health impacts besides other impacts
specific to the proposed Project.

page 50f 8
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40

41

46

47

. nt on the same
. : itment of the Project Proponen

‘o Hearine points raised and commitmen o : same
. Htf rtliI::ep‘t?ound Action Plan with budgetary provisions to lmPlelfI"elit}}iﬁcct
aLon%d\\l’)le provided and also incorporated in the final EIA/EMP Report 0 the Project.
shou

3 3 . o . ‘ Ssed
Details of litigation pending against the project, if any, with direction Jorder pa
byany Court of Law against the Project should be given.

The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out.

A risk Assessment Report and Disaster Management Plan shall be prepared and
included in the EIA/EMP Report. — » : :

Benefits of the Project if the Project is implemented should be spelt out. The benefits

of the Project shall clearly indicate. environmenial, social, economic, ‘cmployment
potential, etc.

The activities and budget earmarkéd for Corporate Environmental Résp011sibility
(CER) shall be as per Ministry's O.M No 22-65/2017-1A. 1T (M) dated 01.05.2018 and

the action plan on the activities propostfd under CER shall be submitted at the time of
appraisal of the project included in the EIA/EMP Report.

The Action Plan on the compliance of the recommendations of the CAG as per
Ministry's Circular No. J-11013/71/2016-IA.I (M), dated 25.10.2017 nceds to be

submitted at the time of appraisal of the project and included in the EIA/EMP Report.

Compliance of the Ministry’s Office Memorandum No. F: 3-50/2017-IA.1II (Pt.), dated
30.03.2018 on the judgment of Hon’ble Supreme Court, dated the 2™ August, 2017 in
Writ Petition (Civil) No. 114 of 2014 in the matler of Common Cause versus Union of
India needs to be submitted and included in the ETA/EMP Report.

GENERAL GUIDELINES:

il.

iii.

vi.

vii.

viii,

The EIA document shall be printed on both sides, as far as possible.
All documents should be properly indexed, page numbered.

Period/date of data collection should be clearly indicated.

Authenticated English translation of all material in Regional languages should be
provided.

The letter/application for EC should quote the MOEF&CC file No. and also attach a
copy of the letter prescribing the TOR.

The copy of the letter received from the SEIAA on the TOR prescribed for the project
should be attached as an annexure to the final EIA-EMP Report.

The final EIA-EMP report submitted to the SEIAA must incorporate the issues
mentioned in TOR. The index of the final EIA-EMP report, must indicate the specific
chapter and page no. of the EIA-EMP Report where the specific TOR prescribed by
SEIAA. Questionnaire related to the project (posted on MOEF&CC website) with all
sections duly filled in shal] also be submitted at the time of applying for EC.

Grant of ToR does not mean grant of EC.

The status of accreditation of the EIA consultant with NABET/QCI shall be

specifically mentioneq. The consultant shall certify that his accreditation is for the
sector for which this EIA ig prepared.

On the front page of EIA/EMP reports, the name of the consultant/consultancy firm
'alor}g with their complete details including their accreditation, if any shall be
indicated. The consultant while submitting the EIA/EMP report shall give an
undertaking to the effect thay the prescribed ToRs (ToR proposed by the project
Proponent and additiong] ToR given by the MoEF&CC) have been complied with and
ﬂ}}? data submitted is factually correct (Refer MOEF&CC Office memorandum dated
4™ August, 2009), Y
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Xii.

Xiii.

While submitting the EIA/EMp reports, the name of the cxperts associated
witl/involved in the preparation of these ICports and the laboratories through which
the samples have been got analysed should be stated in the report. It shall clearly be
indicated whether these laboratories are approved under the Environment (Protection)
Act, 1986 and the rules made there under (Please refer MoEF&CC Office

Memorandum dated 4th August, 2009). T he project leader of the EIA study shall also
be mentioned.

All the ToR points as presented before the State Expert Appraisal Committce (SEAC)
shall be covered.

Specific Terms of Reference:

» The State Government/SPCR 1o take action against the project proponent
under the provisions of section 19 of the Environment (Protection) Act, 1986,
and further no consent to operate to be issued till the project is granted EC (if
Credible Action was not initiated).

» The project proponent shall be rcquire:d to submit a bank guarantee equivalent
to the amount of remediation plan and natural and community resource
augmentation plan with the SPCB priar to the grant of EC. The quantum shall
be recommended by the SEAC and finalized by the regulatory authority. The
bank guarantee shall be released after successful implementation of the EMP,
Sfollowed by recommendations of the SEAC and approval of the regulatory
authority. The proponent also shall pay penalty amount (0 be levied by SEIAA
as per O.M. di: 07.07.2021.

» Assessment of ecological damage with respect to air, water, land and other
environmental attributes. The collection and analysis of data shall be done by
an environmental laboratory duly notified under the Environment (Protection)
Act, 1986, or an environmental laboratory accredited by NABL, or a
laboratory of a Council of Scientific and Industrial Research (CSIR) institution
working in the field of environment.

» Preparation of EMP comprising remediation plan and natural and community
resource augmentation plan corresponding fo the ecological damage assessed
and economic benefits derived due to violation.

» The remediation plan and the natural and community resource augmentation
plan to be prepared as an independent chapter in the EIA report by the
accredited consultants.

» Funds allocation for Corporate Environment Responsibility (CER) shall be
made as per O.M. di.01.05.2018 for various activities therein. The details of
fund allocation and activities for CER shall be incorporated in the EIA/EMP
repott.

» Detailed hydrological study to be carried out in core and buffer zone of the
project as per recent GEC guidelines 2015.

» The project proponent shall give an Undertaking by way of affidavit to comply
with all the statutory requirements and judgment of Hon ‘ble Supreme Court d.
02.08.2017 in Writ Petition (Civil) No. 114 of 20 14 in the matter of Common
Cause versus Union of India and Ors. before grant of EC, as per OM
dt.30.05.2018 & 07.07.2021. The Undertaking inter-alia includes stoppage of
mining activity until grant of EC commitment of the project proponent not to
repeat any such violation in future. ) _

» In case of violation of above undertaking by the project proponent, the
ToR/Environmental Clearance shall be liable to be terminated forthwith.

> State Government con cerned shall ensure I}fal mining operation shall not
commence till the entire compensaiion levied, if any, for illegal mining paid by
the Project Proponent through their respecnvef Departmenaof Mining &
Geology in strict compliance ()fjudgme‘)'l_tloj;v Hon'ble Supreme.(,ourt dated the
2nd August 2017 in Writ Petition '(CIH;OO. 114 of 2014 in the matter of
Common Cause versus Union of India an@ LS.

The above ToR should be considered for preparatiorf of I'EIA Report in addition to all the
relevant information as per the 'Generic Structure of EIA" given in Appendix III and TITA

: amend Y
in the EIA Notification, 2006 & its subsequer’ amencncts.
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Xiv.

XV.

xvi

xvil

To

MEMBER SECRETARY MEMBER

. ra . ) s oy
nVOIWda/II?I Fﬁ’: Accreditation Board of Education and Training
India/Nat

4 1o include 2 certificate in this regard in the EIA/EMP reports

sould nee . 1.4 by other Organization(s)/ Laboratories including
(QCYNABET) woue X " provided bY g
m an ¢

N ; the : ification dt. 19.07.2013 of the MoEF&CC.
prepe ol s etc., vide Noti
{heir status of approvais €= T

The consultants i
Quality Council of

pall submit the detailed final EIA/EMP prepared as per ToRs, to
The project Pr"pon?g > 1;0 e proposal for Environmental Clearance within 3 years, as
the SlEl(ﬁlfolzgﬁnlbllOC:II;/ZI/ZOOG-IA-I 1(1) (P) dt. 08.10.2014 of the MoEF&CC, Gol.
per the O.M. INO.J=

mining activity forthwith and shall also comply
j aent should stop BUNERE activity p
T'l’lt;l:;(;]iglg?(?fothe provisions of the S.0.No.804 (E) dt.14.03.2017; S.0.1030 (E),
308.03.2018; and OM: dt: 07072021 ‘& OM: dt: 28.01.2022 issued by the
I\‘I.oE'F {'.CC %‘oI w.r.t. SO for identification and handling of violation cases under
o [ h § ehele
EIA Notification., 2006.

The prescribed ToRs would be valid for a period of three years for submission of the
EIA/EMP Reports.

Sd/- Sd/- Sd/-

CHAIRMAN,
SEIAA, T.S. .. SEIAA, T.S. SEIAA, T.S.

Sri. P. Naveen Kumar

M/s. Padmavathi Metal Industrie

(5.038 ha or 12.45 Acres. Stone & Metal quarry),
H. No. 3-5-574, Flat No. 402, 5th Floor,
Himayath Nagar, Hyderabad - 500 029

Ph No: +91 93933 39950

tion of EIA/EMP report after accreditation with

Copy to :

1.

2. The Member Secretary, TSPCB for kind information.
i. The EE, RO: RR-I, TSPCB for information.
5

. The Director of Mines & Geolo
action.

6.

JIT.C.FB.O/I

S

- The IRO, MoEF&CC, Gol, Hyderabad for kind information.
gy Dept., Hyderabad for kind information & necessary

The Secretary, MoEF&CC, Gol, New Delhi for kind information

Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.

(R JOINT CHIgF NyIRONMENTAL ENGINEER
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JES & GEOLOGY ! :HYDERABAD

PROCEEDEINGS OF THE AssT, 1 ‘
SSC(TECH)., ASST. DIRECTOR)

(PRESENT: SRI 6. SHRAVAN KU.

Procecedings No:7484/5/2007, Date:09-05- 2008

Subi- Mines & Quarries - Quarry lease for Stoae e Metalin Sy No, 268 of Bandaraviryala
Village, Hayathnagar Mandal Ranga Reddy District over an extent of Ac. 12,15 (or «a
period of (15) years - Granted to M/s Cadmavathi Metal Industries, represented by
Mg. @artner S ®. Naveen Kumar.- Execution of Lease Deed - Work Qrder - Lssued

Ref:- 1. Deputy Director of Mines & Geology, Hyderabad Proceedings No.540/Q I(1)/08,
dt:12-02-2008 _ ,
2. Quarry lease deed exccuted on 09-05-2008.

.oy

ORDER:

In the reference I'' cited the Deputy Director of Mines & Geology, Hyderabecl
granted the quarry lease for Stone «f, Metalover an extent of HAe.12.45 in Sy.No 208 o!
Bandaraviryala Village, Hayathnagar Mandal, Ranga Reddy District n Jfavour n*
M/s ®admavathi Metal Industries, represented by My. @artner Sri @, Naveen ‘Kumar.tce o
period of (15) years subject to satisfaction the conditions laid down in G.O Ms.Na 138,
Industries & Commerce (M.II) Department, dt:07-06-07 & 6.0.Ms.No.294, Indusiries &
Commerce (M.II) Department, dt:14-11-07,

Permission is hereby accorded to the lessce M/s Padmavathi Metal Industrics,
WPT’L'SC"!"J@)‘ Mg. Partner Sri . Nav~-+ Kumar.commence the quarry opcrations for stone
& metal over an extent of Ac.1245 in Sy.No.268 of Bandaraviryala Village, Hayathnogar-
Mandal, Ranga Reddy District for a perjod of (15) years from 09-05-2008 to 08-(15-2023 n
Sy.No.268 of Bandaraviryala Village, Hayathnager Mandal, Ranga Reddy District subject 1,
conditions specified in the appendix of the sanction order. The lessee should erect bounduary
piilars around the leased area at their own cost, The lessee should transpart the nunerol
under dispatch permits issued by this office. The lessee should operate the quarry and
conduct the business in compliance of various State and Central Government Rules pertaintny;
to Employment of Labour and sale of mineral. The lessee should abide by the conditions lai
down in G.0.Ms.No.138, Industries & Commerce (M.II) Depariment, dt:07-06-0/ &
6.0.Ms.No.294, Industries & Commerce (M.II) Department, dt:14-1i-07

Asst. Director of Mines & Geology,
Hyderabad.’

"
sy

To: ——
M5 Padmavatit Metal Industries,

Mg. Partuer S P. Naveen ‘Kumar,

HNa 3-5-574, Flat No.402,

Vth Floor, Himayathnagar,

Hyderabad

Copy submitted to the Director of Mines & Geology, Hyderabad alongwith Lease Deea for
favour of information.
Copy submitted to the Zonal Joint Director of Mines & Geolagy, Hyd for favour »f information
Copy submitted to the Dy. Director of Mines & Of:¢103y, Hyderabad alongwith Lease Deed for
favour of information.
Copy to the Tahasildar, Hayathnagar Mar-al, RaNga Reddy District,
Copy submitted to the Director General ., Mines & Safety, Gruhakalpa Complex,
M.J. Road, Nampally, Hyderabad.
Copy submitted to M-3" section together with original challan for Rs.1,26,100/-towards
advance dead rent and original lease deed
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349 [See Rule 8]
Form of lease (minor minerals) to private persons

\

This indenture made the ... Day of 36" between the Governor

Pradesh (hereinafter called the “Lessor* which ©XPpression shall where the contex:

include  hjs suceessors  in - office  and assigns)  of

the  one
Mlc  padmovats! mepar Bodoi s Nop by wpoy
........ et e (hereinafter Called the “Lessee™ which expression shall,

Lfrea p N aveon K\ oy oy o o
where the context S0 admits, include. His heirs,

TIUD Deya, 1y, Jo,aBad
)

:5~5~57’ F.‘,rab_ 100 Lyoan , Vin F[GO’Y
S Ve
assigns) of the other part,

checulors, admlmslrators, representatives and

Whereas the.lessee has been granted quarry lease by the Government of Andhra Pradesh

P o
on application in [sealed Tender-cum-public Auction] of the lands in the Ranga Reddy District

i . Sleme A rootac
for the purpose of Quarrying for ..,..... .07 and has deposited with the Asst. Director of Mines

& Geology, Hyderabad the sum of Rs..' > SSOOJ

;security for the due to faithful performance

by the lessce of the Covenants and conditions on the part of the lessee hereinafter contained:

hereinafier contained now this indenture witnesses as follows:-

Ran >y aviay <t q L . )
inthe Village of ....... " In the sub-registration district of .......... R.R and registration

district of ”‘“"V“'baam Andhra Pradesh being more particularly described in the

schedule hereunder written and delineated in the map or plan hereunto annexed and therein

coloured,
AL L A g -
‘EESSEE:caaii g vae L ASST. DIRECTOR OFMINES & GEOLOGY,
) A e S 4 HYDERABAD.
(/l//
Partner,
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following liberties:-

39)

These are included in the said detics arid For the purposeé thereof

(1) To get from the said demised Dieces of land.

2) For the purpose afi i iy .
2) purp oresaid to use any water in or under the said demiseq picces of land and

v s ke
to divert the same and to make o CONSIFUCL any water courses or ponds so however that

nothing shall be done in the eXercise of this authority which shall interfere with the fights

of any adjoining owners of the tenants or the lessors in respect of such water,

(3) Generally to do all ti}i;{gs“ whicj
ShHrmeo d meratr. .
""""""""" and material hereby authorized to be got and for removing and disposing

1 shall “be convenient or necessary for getting the

thereof as aforesaid.

3. There are excepted and reserved to the lessor out of this demise:-

(1) All earth minerals and other substances not hereinbefore expressly authorized to be got
from the demised pieces of land by the Jessee,

(2) Liberty for the lessor or other persons 'authorized by him to search for work, get, carry
away and dispose of the excepted, minerg]s and other substances and for such purposes to
have the right of ingress, egress and regress over the said demised pieces of land and to
make erect and use all pits, machinery: buildings, roads and olher'nééessa:y works and in
such a way as to cause as little obstruction as possible to the lessee in the use and
enjoyment of its rights hereunder and that reasonable compensation for damages caused by
any such obstructions shall be paid to the lessee the amount thereof in case of difference to

be settled by arbitration as hereinafter provided.

4. The said demised pieces of land shall be held _by the lessee for the term of .....i...years from

) 3

Y 3
Fioo P

the ............day LS M0 the v day of AL L TS determinable as

; :
hereinafter provided. .

5. The lessee hereby agrees to pay during the said term the following dead rent and seigniorage
fee whichever is higher and also all cesses which may, from time to time, be imposed by the
Government;-

(1) The yearly dead rent of Rs _)_% Gloo — _..inrespect of the said demised pieces of land.

: Cedie md'::( . . , .
(2) A seigniorage fee of Rs...."S [~ in rgspecl of the said demised pieces of land.
; £.5 4 enihgind "
L ekl g sfieavat Matad Tagoarien IRECTOR OFMINES & GEOLOGY,
SSE SST.D o ;
= ?W a8 HYDERABAD. *
Pactuere
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6. The lessor may. during the currency of the lease, vary the rate of dead rent and th

seigniorage

7. Tt is hereby agreed and declared that in regard 10 the said [knock down amount] dead rent and

seigniorage fee the following conditions shall be observed by the lessce.

-

12 G i p
(1) The said dead rent of Rs......o.. .(T.‘..c:?.l.’i.shall be paid without any deduction
n N o Cb
¥ ; g '
. on the ‘\db_day of....:---: ------ 9., ...in every year in advance.
Y, Fel .
(i) The said seigniorage fee of Jousls per C‘sﬁn:ﬁ‘f)c paid before the same is

removed from the said demised pieces of land.

8. The lessee hereby covenants with the lessor as follows:

(1) To pay the [knock down amount] dead rent and scigniorage fee on the days and in

vilkes
manner aforesaid.

(2) To bear. pay and discharge all existing and future rates, taxes, assessments, duties,
impositions. outgoings and burdens whatsoever imposed or charged upon the demised
pieces of land or the produce thereof or the bid amount, dead rent and scignié;rage fee
hereby reserved or upon the owner or occupier in respect thereof or payable by cither in

respect thereof except such charges or impositions as the lessee is or may hereinafter be

by law exempted from. v

(2A) Should any rent scigniorage fee or other sums due to the State Government under
the terms and conditions of these presents be not paid by the lessee/lessees within the
prescribed time, the same may be recovered together with simple interest due there on at
the rate of twenty four percent per annum on a certificate of such officer as may be
specified by the State Government by general or special order in -thc same manner as on
arrears of land revenue. '

Stoned metal

(3) Before digging or opening any part of the said demised pieces of land for .
carefully to remove the surface soil to a depth of at least...... ... metres and lay aside
and store the same in some convenient part of the said demised pieces of land until the

land from which it has been removed is again restored to a state fit for cultivation as

hereinafter provided.

g 1)

R
LESSEE iagiail 200 12 diarsiss ASST. DIRECTOR OFMINIES & GEOLOGY,
o HYDERABAD.

Tortize
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(4) To effectually fence off the $2id demised pieces of land from the adjoining lands and to

keep the fences in good repair and eonditions.

& \ N o s 2 . .
(5) Not to assign, underlet or part With the possession of the demised land or any part thereof

without the written consent of the Jessor first obtained, [A quarry lease granted by sealed

tender-cum-public auction for Sand is not open for transfer].

(6) After working out any party of the g1 demised pieces of land forthwith to leve| the same

and replace the surface soil’ theregp and slope the edges, where necessary, so as to afford

convenient connection with the adjoining Jand

(7

~

Ihat the lessee shall keep correct accounts, in such form as the Asst. Director of Mines &

GCOIOg}: concerned shall, from time (o time, require and direct showing the quantities and

other particulars of the said mineral obtained by the lessee from the said lands and at%o the

number of persons employed in carrying on the said quarrying operations therein and shall,

from time to time, when so direceted by the Asst. Director of Mines & Geology concerned
prepare and maintain complete and correct plans of all quarries and workings in the said
lands and shall allow any officer lhercumo. authorized by the lessor from time to time and
at any time, to examine such accounts and any such plans and shall; when so required,
supply and furnish to the lessor all such iaformation and returns regarding all or any of the
matters aforesaid as the lessor shall, from time to time, require and direct.

(8) That if in the course of quarrying any mineral not specified in the lease is discovered the
lessee or registered holder shall at once report such discovery 1o the Asst. Director of
Mines & Geology concerned who shall obtain orders of the Government regarding the
working of the same. '

(9) That the lessor’s agents. servants and workmen shall be at liberty at i-i” reasonable times
during the said term. to inspect and examine the works carried on by the lessee under the
liberties hereinbefore granted and the lessee shall and will, from time to time, and at all
times during the said term hereby granted conform to observe all order and regulations
which the lessor or his authorized agent as the result of such inspection may from time to

time see fit (o impose to keep the lands in good and substantial repair, order and condition

or in the interest of public health and séfet)"

i

4,1/” ASST. DIRECTOR OﬁMINES & GEOLOGY,
HYDERABAD.

S T
et 4 Y s e idae

LESSEE
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(10) The lessee shall without delay send to the Asst. Director of Mines & Geology a report of any
accident involving the death or injure to any person which may occur in or about the quamry
and shall observe all rules for the time being in force regulating the working of quarries.

(11) That the lessee shall not without the express sanction in writing of the said Asst. Directer of
Mines & Geology cut down or injure any timber or tress on the said lands but he may clear
away brushweod or undergrowth which interferes with any operations authorized by these
presents on payment df_dq‘c compensation for cutting or injuring trees growth in the said
lands to the Departments concerned.

(12) That whc:r.c\'cr necessary, pay to the person cencerned, compensation for any loss or damage

which may be caused by the lessee to the surface of the demised pieces of land or to anything

growing or -situated thercin in exercise of the rights granted and shall not commence
e

operations until such compensation has been paid. The lessee shall further always keep the
Jessor indemnified against any claim by any person for any loss or ihjury caused to him or to
his property by lessee. The Deputy Director shall be the competent authority to assess and
fix any compensation payable by the lessee for any loss or injury done to him or his property.

(13) That if required by the Asst. Director of Mines & Geology, erect and maintain at his own

expense, boundary pillars of subsistant material standing not less than three feet above the

surface of the ground at each corner or angle in the line of the boundary of the area leased to

him and at intervals of not more than there metres along the boundary, as delineated in the
plan attached to the leasc deed.

(14) If any mineral not specified in the lease deed or agreement is discovered, the lessee or the

. ) ; . cion of
registered holder shall not win or dispose of such mineral without obtaining the permissio

[the Deputy Director of Mines & Geology] and without payment of the seigniorage fee and the

holder fails to intimate [the Director of Mines &

acreage assessment. If lessee or the registered
ssion within a period of

erals and obtain his permi

Geology] the discovery of such new min
gun, the Director of Mincs &

thirty day from the date of the working of the mineral is be

evy enhanced seigniorage fee and

Geology or Deputy Director of Mines & Geology ma¥ !

acreage assessment.

y 1IN 'ES & GEOLOGY,
ASST. D RECTOR OFMI
SST.D2 HYDERABAD.
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(15) The lessee or the registered holder shall strengthen and support to the satisfaction of any
Railway Administration concemeq or the State Government as the case may be, any par
of the quarry which in the opinign of the Railway Administration or as the case may be,

the State Government requires such strengthening or suppornt for the safety of any

-

railway. reservoir. canal, road or any other public works or structures,
(16) That this lease may be terminated in respect of the whole or any part of the premises by
six months notice in w:jl.ing on either side.
(17) That on such determination the le;SCQ shall have no Ti}.‘_ilt to compensation of 2ny kind,
(18) That the [knock-down amount]/dcad rent and scig.ninmgc fee payable under these

presents shall be recoverable under the privisions of the Revenue Recovery Act, 1864
lhcrcu;f. s

(19) That the determination of the tenancy to deliever up the demised land in such condition
as shall be in accordance with the provisions of these presents save that lessce shall if s0
required by the lessor restore in manner provided by the foregoing covenant in that behalf
the surface or any part of the land which has been occupied by the lessee for the prupose
of the works hereby authorized and has not been so restored.

(20) In respect of granite and marble, the lessee shall comply with the provisions of
Granite Conservation and Development Rules, 1999 and the Marble Development and
Conservation Rules, 2002, respectively

9. The lessor hereby covenants with the lessee that on the lessce paying the [knock down

amount] dead rent and seigniorage fee hereby reserved and that on observing and
performing the several covenants and stipulation herein the lessee shall peaceably hold
and enjoy the demised pieces of land and the liberties and powers hereby demised and
granted during the said term without any interruption by the lessor or any person
rightfully claiming under or in trust for him.

(9-A). Government reserves the right:--

(i) o cancel the guarry lease granted and executed under these rules afler giving a
previous notice;

(i) to prohibit quarrying operations in part or the whole of the area under lease with
recorded reasons

L ESSE st soninr ¢ ~he 23 B ASST. DIRECTOR OFMINES & GEOLOGY,
HYDERABAD.

Iastrir
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10. It is herebv expressly agreed as follows:-

(1) If any part of the [knock-down amount] dead rent and seigniorage fee hereby reserved
shall be unpaid for thirty days after becoming payable (whether formally demanded or if
the lessee while the demised picces of land or any part thereof remain vested in him shall
become insoI\:enl or if-any covenant on the lessee’s part herein contained shall not be
performed or observed them and in any of the said case it shall be lawful for the lessor at
anytime thereafter to declare to whole or any part of the said security deposit of
Rsln.ssoo .. to be forfeited and also to reenter upon the demised pieces of land or

any part thereof in the name of the whole and thereupon this demise shall absolutely
. ' e
determine but without prejudice to the right of action of the lessor in respect of any reach

or non-observance of the lessee’s covenants herein contained.

2) Tﬁe expiry or determination of the lEasc. the lessee shall be at liberty to remove,

carry and dispose of all the stocks of the mineral extracted and all engines, machinery,
.a;'ticles and other things whatsoever (nol'being building or-bricks or stones) within one
month or extended period granted by the Government after paying dead rent and
seigniorage. fee and other sums which may be duc and performing and observing the
covenants on his part hereinbefore reserved and contained and also making good any
damages done by the such removal but not building which shall be erected on the said

demised places of land by the lessee and left thereon at the determination of the lease and

shall be the absolute property of the lessor who shall not pay any price for the same

(3) Ifthe lessee shall have paid the [knock-down-amount] dead rent and seigniorage fee and

~—

7 iti is part herein contained
duly observed and performed the covenants and conditions on his part her .

the said deposit of Rs..'2-6 mols},ﬂ[[ be returned to him at the expiration of the said

ASST. DIRECTQR OFMINES & GEOLOGY,
HYDERABAD.

i
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(4) If any question of difference or dispute shall arise bct\\'Cc‘n the parties hereto or any
persons claiming under them respectively concerning the [knock-down-amount] dead rent
and seigniorage fee hereby resapved or touching the construction of any clause herein
contained or the nghts, duties or Jiabilities of the parties hercunder or in any other way
touching or arising out of thege presents the same shall be referred to the Director of
-\ﬁn‘_cs & Geology whose decision thereon shall be final and binding on the parties

thereto. .
g CRE §° rhvovan rumoer Readd Hodavamad
In witness whereof............0; Asst. Director of Mines & Gcglogy Oficsnmusarianieens acting

for and on behalf of and by order and direction of the Government of Andhra Pradesh the lessee

.

have hercto set their hands the day and year first above writing. e
THE SCHEDULE
Boundaries
Name of Name of — _ ] ) North,
the Taluk Village Survey filed | Extent Nos | Assessment South West
and East
1 2 . 3 4 S 6
Docd ref
1 ayaisnged Bandovaryat ba W Ae 1 Lg o S als
<nctor of
126 loo)~
£- Fec
us]—
C el ¢ e,

Signed and delivered by the above name in the presence of

LESSEE AsST. DIRECTOR OFMINES & GEOLOGY,
HYDERABAD.
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GOVERNMENT OF TELANGANA
DEPARTMENT OF MINES & GEOLOGY

NotcoNastollnlreRfoons VAR

_ Dated:07:05.2022

5.038 Ha

Sub: Mines & Quarries - Renewal of Quarry Lease for Road Metal, over an extent of
in Sy.No. 268 of BandaRaviryal Village, Abdullapurmet Mandal, RANGAREDDY District filled
by Padmavathi Metal Industry, - Scrutinized Quarry Plan alongwith EC,CFE & CFO - Called

for - Regarding.

Ref: LESSEE ID: 1511080114 .

KK KK

Padmavathi Metal Industry filled application for Renewal of Quarry Lease for Road Metal,

over an extent of 5.038 Ha in Sy.No. 268 of BandaRaviryal Village, Abdullapurmet Mandal,
RANGAREDDY District for a period of 20 Years.

As per TSMMC Rules, 1966 the renewal applicant is requested to submit Scrutinized Quarry
Plan alongwith Environmental Clearance; Consent for Establishment and Consent for
Operation from the authority concerned within (6) months from the date of this notice so
as to consider the renewal of Quarry Lease.

M. Venkateshwarlu
Deputy Director of Mines & Geology,

To

Padmavathi Metal Industry
Copy to:

The Director of Mines & Geology,
Hyderabad

The Asst. Director of Mines & Geology
RANGAREDDY

Scanned with CamScanner



	22f86580a57adf0339c87636ce70c3abf709d7c0879a519c9dec9aa20c641f2f.pdf
	R13

